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The Sustainable Dévelopment Goals (SDGs) are imbued with concern for environmental justice.
Almost every goalA from ending poverty to combatting climate change to revitalizing global
partnerships - is  dependent on enhancing environmental justice. Goal 16, in particular, with its
emphasis on acgctss to justice and effective, accountable and inclusive institutions, highlights the

-strong connecf lons between sustainable development and env1ronmental justice

-

We invite papers on, one or more of the SDGs’and various aspects of environmental justice, such

as: y - '
of '

Procedural justice: Opportunities for participation in the political and legal processes that create
and manage environmental policy, e.g., publlq interest litigation (PIL), community involvement in
env1ronmental impact assessment; ‘

.i.‘
\

D1str1but1ve ]llstlce Equity in the distribution of, Tisks; benef1ts and costs of environmental
“decision making;

\ / "
Re‘cogniti'o.nal justice: Recognition of the diversity of participants and experiences in affected

communities, including non-human species and abiotic parts of the ecosphere; and

Restorative justice: Attempts made to mitigate or remediate~adverse impacts on people and the
environment, e:g., enforcement of licensing conditions, rehabilitation and resettlement policies

The sub - themes? for the s'.)'/mposium are as follows:
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Use and abuse of the publ1c interest l1t1gat1on (PIL); /
Innovative policies and programs of the government or state for enhancing distributive ]ust1ce

Legislative or policy analysis, including formulation, implementation or enforéement;
\ : #
Executive challenges for implementing court judgements; T e

Progress and challenges for achieving sustainable development goals (SDG 16) related to
environmental justice; | ’

»

Assessing international c"apacity building programmes:
Empirical field-based case studies; \ |

" of 4 ' l
Gender. analysis of processes, institutions, and outcomes; - \

Historical reviews of legislation, policy, institutigns or jurisprudence; S~

" >~Institutional analysis of specialized green courts and environmental tribunals;

;

Ingigenous institutions and governance for environmental‘_j‘t_ls'ticig‘~

! >
> Alt}rnatwe dispute resolution systems for env1ronn;€ntal conflicts
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> Moénitoring SDG indicators for eI’Knronn\enta,l ]us’tﬁce and . %
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Theoretical, conceptual and meﬁhodologwal aspgects v
v
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We encourage abstrait submissions that are relevant to the above themes and sub themes i.e.,
those that focus on the interactions between Environmental Justice and the United Nations

\ Sustainable Develop‘ment Goals.

All abstracts mulst‘"be submitted by no later than Fepruarﬁ'éth 2019, at midnight (Indian Standard
Time). We_do-not anticipate an extension beyond that date and strongly encourage you to submit
your abstracts well before the deadline! Abstracts will be 1’ev1ewed by a committee of
interdisciplinary sc}’lolars in the order they are received. Based on' ‘the academic rigor, relevance
to conference theme, and innovativeness of the content, abstracts will be selected for the limited
spots available for the presentation in the confe‘rence To facilitate early registration and travel
plan;ung, the décision notifications regarding acceptance of abstracts to authors will be send by
February ; 15th, |y 2019.  Abstracts must be \submltted electronlcally by - email to

.environmentaljustice@gnlu.ac.in. A

Authers of accefpted abstracts are invited to submit, by March gth 2019, a full paper (maximum
5,000 words)that will be included in the conference materials. A selection of these papers will be
considered for inclusion in a peer-reviewed edited Volume.‘.and a special issue of the GNLU
Journal of Law Development and Politics. >

Guidelines for Abstracts

Abstracts should be in paragrap-h form, without bullet points, and should be no more ‘than 300
words. Additionally, the abstract body should include details regarding the background, purpose,
_Mmethods, results,-and conclusions. Please also indicate the theory/analytical framework for .the
work and provide a description of the research methods used. Contributorsare expected to
explore the philosophical significance of the *questlonS emerging within the scope,of each theme

Registration Fees

Registration (covers
conference material and food)

1


mailto:environmentaljustice@gnlu.ac.in

" Kirit Patel Associate Professor Menno Simons College, Canadian Mennonite University, Wlnqlpeg ‘

'

Part1c1pants should send'their registration fees, after acceptance of their abstracts, by Crossed Demand Draft in
favour of the Registrar, hu]arat National Law University, Gandhinagar. Please write your name and the title of
the symposium on the reverse side of the draft or online payment link.

Link for online Pay}n‘ent of Registration Fee: o ——

: 2 ,
httDs://WWW.onhnesbi.com/index.html?corplD=627430 "\

!
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Link for online Registration Form

https://docs.google. co{n/forms/d/e/1 FAIpQLSf1 IOIAI{DeH5VDUfh1UCMAX4wa3tMLDPQMsofU3kSk—

VD2aw/v1ewﬁorm?usb sf link \
Importént Dates A \‘-_
Last dgte for submlttlng abstract: 8t February 2019. \ s

Notification of acceptance of abstract: 15™ February 2019.

Last date for regrs‘cratlon 8th March 2019.

*PLEASE NOTE** Individuals are limited to serving as presenter on only one paper but this does not preclude
being a co-author on other papers. Please email env1ronmenta11uStrce@gnlu ac.in if you have any questions.

We look forward to hostlngyou at the symposium!

.

Slncerely, - .' TR
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~ 2019 Symposmm Organlzmg Committee.

Atan Diduck, Professor, The Winnipeg Unlver51ty, Canada - |
Aruna Kumar Malik, QES..Visiting Fellow, The 'tlniversity of Winnipeg, Canada \

Bimal Patel, Director, Gujarat National Law Univ\e,rsity (GNLU), Gandhinagar ™
Geetanjoy Sahu, Assitant Professor, Tata Institute.of Social Sciences, Mumbai

Hemando Aswal, Student, Gui‘arat National Law UniVersity, Gandhinegar — g"

Jagdeesh Rao, Exeutive Director, Foundation for Ecologlcal Security, Anand X ‘
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R Seenivasan, Program Leader DHAN Foundation, Madura1 . , \

Shobhalata Udapudi, Professor, Gujarat National Law Umversity, Gandhinagar \

)N.U.Qam Nunes, Editor, GNLU Journgl of Law Development and Politics, Gandhinagar
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Symposium organizers: ‘ :

Gujarat National Law University (GNLU), Gandhmagar Indl;év “‘\

The Umxfersny of Winnipeg, W1nn1peg, Canada ‘ f . A\
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